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( By Hon'ble Mr, J.P, Sharma, J.M, )

The applicant has filed thies revieuw petition uhdiif",
Sec., 22 (iii) of the Administrative Tribgnals, Act 1985
£ and rule 17 of the Administrative Tribunals (procedure)
Rules, 1987 against the judgment dated 10,8,.1990, by
which the T.A./ W.P., filed by the applicant ﬁ‘_diamiasud.

2, Along with this review application, an affidavit
has also been filed along with an application for condo-
nation of delay caused in filing of the review application

with a prayer that after condonation of delay, so caused,

\ the review application be decided on merits, We have consi- |
\ dered the matter and proposed to disposed of the application |

| by circulation, :?
\\H e The limitation provided for moving an application ;T

x for revieu of judgment or an order of the Tribunal is |
| 30 days, In this case, the judgment was deliveraed gﬁ
10.,8.1990 and the revieuw application, as per report of
\1 the registry, has been filed on 10,12,1990, The applicant
R\ himself has stated that the copy of the judgment was

\ ready on 24,8,1990, The applicant has further stated that lx
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on merit,

applicant, he must have to show the ressonable and
sufficient cause by which he was prevented from filing
the revieu application in time and if, the sams is not

ﬁuidant or made out from the facts alleged, and further

if the whole period is not duly explained thah“thn delay

causejin filing the review application can not bae condoned,

5% In the affidavit accompanying the application,

it esppears that the said affidavit has been signed and
verified at Allahabad on 18,11,1990, This affidavit,
therefore, does not explain any delay caused beyond
18.11.1990 in filing this application., The review applica-
~-tion also goes to show that it is dated 18,11,1990, The
filing stamp shows that it was filed in the ragistry on
10.12,1990, Thus, period from 18411,1990 to 10,12,1990
has not, at all, been explained, nor there is any prayer

to condone.the delay,

6, In view of the above, we are of the opinion that

the applicant has not made out a case for condoning the

delay for filing the revieu application and the application
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